
 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH NEW DELHI 

IN IA 867& 868 

IN 

EA 36/2023 

IN 

OA 329/21 

IN THE MATTER OF 

DEBANSHU BOSE                                                                          APPLICANT 

VERSUS 

AGRA DEVELOPMENT AUTHORITY & ORS                                 RESPONDENT 

AND IN THE MATTER OF: 

1-Mahendra Kumar Saraswat 

2- Dori Lal Yadav                                                                              INTERVENERS 

 

ADDITIONAL DOCUMENTS FILED ON BEHALF OF AFOREMENTIONED 

INTERVENERS IN IA 867& 868 

 

The undersigned, Mahendra Kumar Saraswat and Dori Lal Yadav, being Interveners 

in the above OA, respectfully submit the following additional document regarding 

continuing non-compliance of the Hon’ble Tribunal’s order dated 24.03.2022: 

1. BACKGROUND: 

The Hon’ble Tribunal had observed that Nalanda Town Colony was developed without 

requisite infrastructure, particularly sewerage system, and directed that proper 

remedial action be taken to ensure a functional sewerage system connected to an 

appropriate STP. 

2. PARTIAL COMPLIANCE by ADA: 

ADA constructed an STP through the builder, which was later upgraded following 

objections on quality. However, the internal sewer lines of the colony remain damaged 

and choked, with overflowing gutters and untreated sewage discharge. 
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3. REPEATED COMPLAINTS IGNORED: 

The Interveners have repeatedly written to ADA and UPPCB, bringing the issue of 

overflowing sewage and inadequate sewerage infrastructure to their attention. Despite 

these complaints, no effective action has been taken to rectify the violations or to 

ensure proper sewerage connectivity. 

4. STP SUFFICIENCY and COMPLIANC CONCERNS: 

Even after upgradation of the STP, ADA has not obtained a sufficiency certificate from 

a competent third-party expert agency to certify the STP’s adequacy and compliance 

with prescribed standards. 

There is attempt to forcibly commence operation of an undersized STP, which may 

not conform to the standards for proper sewage treatment, risking further 

environmental pollution. 

5. FAILURE of UPPCB as NODAL AGENCY: 

UPPCB, as the nodal agency responsible for environmental protection, has failed to 

enforce compliance with the Tribunal’s orders and to ensure safe, standard treatment 

of sewage. 

6. ENVIRONMENTAL and PUBLIC HEALTH IMPACT: 

The continued operation of inadequate sewerage infrastructure has resulted in water 

pollution, foul smell, unhygienic conditions, and a threat to public health in and around 

Nalanda Town Colony. 

7. URGENT RELIEF SOUGHT: 

The Interveners respectfully request the Hon’ble Tribunal to: 

1. Direct ADA to immediately repair and upgrade internal sewer lines and ensure 

proper functioning of STP only after sufficiency certificate from competent 

agency. 

2. Direct UPPCB to monitor compliance, enforce environmental norms, and hold 

defaulting authorities accountable. 

3. Pass any other order necessary to prevent continued environmental 

degradation and enforce Tribunal orders. 

8. SUPPORTING EVIDENCES: 

Photographs and reports documenting overflowing gutters, choked sewer lines, and 

untreated sewage discharge are attached. 

Copies of letters and reminders sent by Interveners to ADA and UPPCB are also 

attached. 
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PRAYER: 

The Interveners pray that the Hon’ble Tribunal may be pleased to: 

1. Direct immediate remedial action by ADA, ensuring proper sewerage system 

and STP compliance. 

2. Direct strict monitoring and enforcement by UPPCB. 

3. Take appropriate action for non-compliance of Tribunal orders by ADA and 

other concerned authorities. 

 

Intervener 1                                                                              Interveners 2 

                                                                      

Mahendra Kumar Saraswat                                                    Dori Lal Yadav 

 

Date: 25.10.2025 

Place: Agra 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

643



-4- 

 ANNEXURE 1 

 

 ANNEXURE 2 

 

 

 

 

644



-5- 

 

 ANNEXURE 3 

 

 ANNEXURE 4 

 

 

 

645



 

-6- 

 

 ANNEXURE 5 

 

 ANNEXURE 6 

 

646



-7- 

 

 ANNEXURE 7 

 

 

 ANNEXURE 8 

647



 

-8- 

 

 ANNEXURE 9 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

648



 

-9- 

ANNEXURE 10 

 

649



-10-  

ANNEXURE 11 

 

650



 

-11- 

 

 

 

 

 

 

651



-12- 

ANNEXURE 12 

 

652



-13- 

 

653



-14- 

 

 

654


